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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 914/2022
With

Caveat application No. 20/2022

IN THE MATTER OF:
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Versus
Uday Pmj& Aoe. Respondent
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 914/2022
With
Caveat application No. 20/2022

IN THE MATTER OF:

Kamlesh Jonwal Applicant

Versus

Uday Punj & Ane. Respondent

Submission on the behalf of Respondent No. 4 District Magistrate, New
Delhi District

[t is most respectfully showeth:

1. That this Hon’ble Tribunal vide order dated 09/02/2024 has issued direction
regarding the verification of relevant aspects and factual position of the land
in question.

2. That it is submitted that the Hon’ble Tribunal constituted a joint committee
comprising of the officers duly authorized by vice chairman, DDA, DM
(New Delhi) and commissioner, Municipal corporation of Delhi to
demarcate the land of Kaveri Apartment and land of respondent no.1 namely
Sh. Uday Punj question and submit report specifically mentioning as
whether any part of Kaveri Apartment, Green Belt connecting to the end gate
of said apartment and public facilities drinking water/gas pipelines/sewage
etc. fall into the land belonging to respondent no.1.

3. That in compliance with the direction of this Hon’ble Tribunal a demarcation
map was prepared by DDA which was duly signed by revenue ofticial and
handed over to the DDA on 12.12.2023 which was submitted on 13.12.2023
to this Tribunal by the DDA. Later, on the direction of this Hon’ble Tribunal

the demarcation report was also submitted by the DDA to this Tribunal on
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08.01.2024. That the Revenue Department affirm the same and has no
objection on the demarcation (TSS) map. The copy of affidavit dated
13.12.2023 and 08.01.2024 filed by DDA is enclosed as Annexure-*“I"".

4. That it is further submitted that the father of the respondent no. | namely Sh.
Satya Narain Prakash Punj and his deceased Brother Mr. V.P. Punj filed the
WPC 1802/1980 before Hon'ble Court of Delhi for quashing the acquisition
proceedings. The above said proceeding was clubbed with other acquisition
proceedings. The leading case was adopted in the club matter in name of
Roshanara Begam vs Uol, &Ors bearing writ petition no. 701/1981. In the
above said matter the Hon’ble Court declined to quash the acquisition
proceeding by order dated 14.12.1995 in the leading case.

5. That it is further mentioned here that the possession of the subject land i.c.
Khasra no. 480/396/87(3-12), 479/369/87(3-12), 86(9-12),88(9-17)and 67(4-
01)was rightfully taken by the DDA on 21.04.2007. This fact was also
considered by the Hon’ble High Court in the matter of WP(C)2972/2007,
filed by Satya Narain Prakash Punj. The Hon’ble Court dismissed the above
noted petition on 25.04.2007 on the ground that the petitioner admitted
through photographs that wide scale demolition had been carried out on
21.04.2007. The Court also observed that the possession has been taken on
24.01.2007 itself (the date 24.01.2007 is wrongly mentioned in order it is
actually 21.04.2007). (Copy of order dated 25.04.2007 is Annexure as
Annexure-II). The proceedings dated 21.04.2007 regarding handing over
and taken over of possession are also enclosed as Annexure-I11.

6. That the Respondent no. 1 submitted through written submission in this
Hon’ble Tribunal that the land acquisition proceeding initiated vide award
n0.90/1980-81 dated 22/29.12.1980 lapsed as held vide judgment dated
23.02.2015 passed by the Hon’ble Delhi High Court in W.P(C) No.
6390/2014 which was upheld by the Hon’ble Supreme Court of India vide

judgment dated 28.04.2016 and Review Petition were also dismissed by
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Hon’ble  Supreme Court of Indig vide order dated 31.03.2022. That

Respondent No.1 has also stated that the Land Acquisition Collector and

Land & Building Department has admitted in the Counter affidavit filed in

W.P(C) No. 63902014 before Hon’ble High Court of Delhi, that the

possession of the land was never taken. That the Respondent No.1 had
admitted in W.P.(C) No.6390/2014 (Copy of the said Writ Petition is
enclosed as Annexure-1V).That the Hon’ble Court of Delhi had declined
quashing the acquisition proceedings in W.P(C) No. 1802/1980. Further,
Respondent No.1 had concealed the fact that the possession of the subject
land had already been taken by DDA in the year 2007 as recorded by the
Hon’ble High Court in its judgment dated 25.04.2007 in W.P(C) No.
2972/2007.

7. That it is submitted that the possession of the land was taken on 21.04.2007
as mentioned in the para 5 above. But a factually incorrect affidavit was filed
by the then ADM (New Delhi) on the report of the Patwari and that led to
passing of the aforesaid orders dated 23.02.2015.

8. That it is submitted that the Apex Court of India in its subsequent judgement
the case of “Indore Development Authority Vs Manoharlal & Ors”
(SLP(c)no. 9036-9038 of 2016, decided on 06.03.2020) held as under:

The provisions of Section 24(2) providing for a deemed lapse of proceedings
are applicable in case authorities have failed due to their inaction to take
possession and pay compensation for five years or more before the Act of

2013 came into force, in a proceedings for land acquisition pending with

concerned authority as on 01.01.2014”.

“Section 24 applies to a proceeding pending on the date of
enforcement of the Act of 2013,i.e. 01.01.2014. It does not revive

stale and time-barred claims and does not reopen concluded

proceedings nor allow landowners to question the legality of mode
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of taking possession to reopen proceeding or mode

of deposit of
compensation

in the reasury instead of court to invalidate

acquisition. ”

9. Hence, it is submitted that the Hon’be Tribunal may render justice in view

of the judgement dated 25.04.2007 of Hon’ble High Court in W.P(C) No.
2972/2007 and the facts recorded therein and also judgement of the Apex

Court in the case of “Indore Development Authority Vs Manoharlal &
Ors” (SLP(c)no. 9036-9038 of 2016”. Further, appropriate action is being

taken against the officers involved in filing of incorrect affidavit inW.P(C)

No. 6390/2014.
Prayed accordingly. \W

SD t Vihar
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BEFORE THE NATIONAL GREEN TRIBUNAL AT

DELHI PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 914/2022

IN THE MATTER OF:

KAMLESH JONWAL ...PETITIONER
VERSUS
UDAY PUNJ & ORS. ...RESPONDENTS
N.D.O.H.: 13-12-2023
INDEX
S.NO. | PARTICULARS PAGE NO.
1. Status Report cum Affidavit on behalf| |_ 4
of Respondent No. 2/DDA
2. Annexure R-1 :Photographs of cutting o
down of trees
Dated: 1Z3-12-2v23
New Declhi
FILED BY:

CANC

KRITIKA GUPTA | LATIKA MALHOTRA
Counsel for the Respondent No. 2/DDA
Chamber No. 155, Lawyers’ Chamber Block I,
High Court of Delhi, Sher Shah Suri Marg, Delhi

+91-8826331177 | kritika0504{@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL AT »
DELHI PRINCIPAL BENCH "

ORIGINAL APPLICATION NO. 914/2022

IN THE MATTER OF:;

KAMLESH JONWAL ...PETITIONER
VERSUS

UDAY PUNJ & ORS. ...RESPONDENTS

STATUS REPORT CUM AFFIDAVIT ON BEHALF OF
RESPONDENT WZ/DDA

.3».
P

,
4 2

S/o Mgc m ss.f Aged about ____ years, workmg
.' N 2, off'u,c dt Delhg *Dcvclopmc,nt Authorlty, INA,
T \

Vlk‘&s Sadan New/DeIhi do h:&g}

.’ ra k .
! _/'./ %
o=

6nlemnly affirm and state on

That 1 am duly authorised and competent to affirm the present
Affidavit on behalf of the Respondent No 2 /DDA, which has
repared under my instructions. I am fully conversant with

ts and circumstanccq of the present case on the basis of thc

3} maintained in the office to enable me to file the presen; C R
vit on behalf of the Respondent No 2/ DDA. - ji |
J‘ ‘ i i: "‘::I"‘
hat the Respondent No 2/ DDA disputes and denies as™false, &" .» /7. /!
; _ ; Foi
frivolous and vexatious all claims, contentions, allegations and - - 4%l

averments in the present petition contrary to anything stated or.

submitted in this Affidavit.

That in compliance of Order dated 20-11-2023 passed by the
Hon’ble Tribunal in this matter, a joint site survey of the subject
area was carried out on 21-11-2023 along with the concerned

Revenue Staff of SDM (Vasant Vihar), AE/SPD-1 (DDA) and
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¢ Sh. Birender (Habib, Surveyor). After survey of the land, which
is subject matter of the case, a TSS plan has been prepared and

provided by the Surveyor.

4. That as per TSS plan for the area of land which is the subject

matter of casc:

Site 01 (Area under Green): This site is adjacent to service
road connecting Exit gate (Kaveri Apartment) and Vasant
Kunj Road and in the right while going towards Exit gate
(Kaveri Apartment). Area measuring ‘384.88 sqm in Khasra
No. 93 and 989.37 sq. in Khasra No. 87 is under Green Bélt.

Photos of this site is also enclosed.

Site 02 (Arca under Green): This sitc is adjacent to service
road connecting Exit gate (Kaveri Apartment) and Vasant
Kunj road and in the left while going towards Exit gate
(Kaveri Apartment). Area measuring 1159.648 sqm in

Khasra No. 87 is under Green belt. Photos of this site is also

03 (Area under Pump House, Kaveri apartment):

A measuring 587.134 sqm is under pump housc in

also enclosed.

Site 04 (Area under Barat Ghar, Kaveri apartment):
Arca mecasuring 1601.024 sgm is under Barat Ghar in

Khasra No. 88 min, 89 min and 93 min. Photos of this site is

also enclosed.
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Site 05 (Arca under DDA market): Arca mecasuring
1168.020 sqm is under DDA market in Khasra no. 88 min &

89 min. Photos of this site is also enclosed.

Site 06 (Area proposed for Police Station): Area
mcasuring 12326.05 sqm in Khasra no. 86 min, 88 min &
67 min is lying vacant at the site and is partly under green.

Photos of thi$ site is also enclosed.

The TSS plan duly signed and verified by the Revenue staff
of SDM (Vasant Vihar) with respect to the reference point
shown by them, Revenue Staff of DDA, AE (DDA) and
Surveyor is enclosed.

L i

g
;/93/2(9 1), 330/93(4 17) and 67(12-03) ‘of vVl”ElgL

min(08-09) and 330/93(4 17) was han&;:d over to DDA by
LAC/L&B Dept.' GNCTD on 29-12- 198(} and Rl 1o
480/3%/87(3 12); 479/396/87(3 -12), 86(9- 12) 8‘%(9 17) and 67
min(04-01) was handed ovet to DDA by LAC/L&B Dept.
GNCTD on 21-04-2007. An amount of Rs 17,37,385/- and Rs
10,000,00/- was paid by DDA to L&B Dept. GNCTD against the
said award vide cheque no. 908137 & 906691 dated 09-01-1981.

That the respondents have violated the order dated 13.12.2023 of

the Hon’ble Tribunal by cutting down the trees in the area in

)6/87(3-12), 479/396/87(3 12), 86(9-12), 88(9- 17) .

e
¥
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question. Photographs of the cutting down of trees in question
are attached herewith as Annexure R-1.

That the present short affidavit is submitted accordingly.

DEPONENT -

VERIFICATION:- o SRR e e,

Verified at New Delhi on thi§ _ﬁ_Dﬁag/ gmlgecember, 2023 that
the contents of the above Affidavit are true and correct to the best
of my knowledge and based on the official records of the

Respondent. No part of it is false and nothing material has been
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Delhi Development Authority
Office of the Dy. Director (LM) NDZ
A-Block, 3" Floor, Vikas Sadan
INA, New Delhi-110023

File No NGT/Hort.(44843)23/Legal /'1—85" Dt. 3’0"1] s’
To

SDM Vasant Vihar,
Palika Bhawan, 6th Floor,
Sector-13, R.K. Puram, New Delhi.

Sub:  Demarcation of land falling Khasra no 480/396/87(3-12), 479/396/97(3-12),
88(9-17) and 67(4-01) measuring 30 bighas 14 biswas village Masoodpur, New
Delhi.

Ref: Original Application no 914/2022 titled Kamlesh Jonwal Vs Uday Punj &
Anr. pending before the National Green Tribunal Principal Bench, New Delhi.

In view of above referred NGT Matter, the Hon’ble tribunal vide order dt
12.01.2023 directed to get the land in question demarcated. In compliance of Hon’ble
Tribunal a joint survey was conducted on 21.11.2023 in which revenue staff from SDM,
Vasant Vihar, GNCTD and DDA Staff along with the surveyor were present on the site.

The surveyor provided TSS drawing after completion of the survey of the land in
question. There is some land which needs to be surveyed again and which is not shown in
TSS drawing.

Hence, a re-survey needs to be carried out and a demarcated plan of the land in
question, duly verified by revenue officers of GNCTD and DDA, has to be placed before
the Hon’ble Tribunal.

It is, therefore, requested to direct the concerned revenue officer to remain present
on 04.12.2023 at 10:30 A.M. at Kaveri Apartment gate no 2 D-6, Vasant Kunj, New
Delhi.

Dy. Director/LM(INDZ)

Copy to:

1. SHO, Police Station, Vasant Kunj, South, New Delhi with the request to provide Police
Assistance to DDA Staff & Revenue Staff GNCTD on 04.12.2022 at 10.30 A.M. on the
survey site. .

2. Ex, Engineer (SPD)-1,DDA, DDA Office Complex, Nelson Mandel Marg, Vasant Kunj,
New Delhi with the request to direct the concerned officer to remain present on the site on

scheduled date & time.
. Habib Surveyor for survey of the land in question. 5/

Dy. Director/LM(NDZ)
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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI
0O.A.NO. 914 OF 2022

IN THE MATTER OF:-
KAMLESH JONWAL ... PETITIONER
VERSUS
UDAYPUNJ AND ANR. .. RESPONDENTS
N.D.O.H.: 10-01-2024
INDEX
S.NO. | PARTICULARS PAGE NO.
L Status Report on behalf of Respondent ,
No. 2/DDA ==}
2, Annexure R1: True Copy of possession
proceedings dated 21.04.2007 and 5 -|lo
29.12.1980
3. Annexure R2: True Copy of Facilities 1-12
Plan of Kaveri Apartment I i
4. Annexure R3: Videos and photogrpahs 13-17
NEW DELHI
DATED: 08-01-2024
RESPONDENT/DDA
TRHOUGH
Z(n/‘ /

KRITIKA GUPTA| LATIKA MALHOTRA
Counsel for Respondent/DDA

Chamber No. 155, Lawyers’ Chamber Block I,
High Court of Delhi, Sher Shah Suri Marg, Delhi
+91-8826331177 | kritika0504@gmail.com
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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI
0O.A. NO. 914 OF 2022

IN THE MATTER OF:-
KAMLESH JONWAL ... PETITIONER

VERSUS
UDAYPUNJ AND ANR. .. RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDEN’I’NQ

2/DDA 3 N

O aged aijbut 59  years, psresently workmg as-
_ M M Luﬂ do hereby solemnly afﬁrm as: under : ‘/

That .I '-am duly authorised and competent to affirm the present
Affidavit on behalf of the Respondent/DDA or. the basis of the
records maintained by the Respondent/DDA and available with
the Respondent/DDA.Vide order dated 23-12-2023, this Hon'ble
Tribunal was pleased to direct the Respondent No. 2/ DDA to file

specific response to paragraph 13 of the said order.

The Respondent No. 2/DDA respectfully places the following

submissions for the kind consideration of this Hon’ble Tribunal:

a.  That the land, on which the Barat Ghar, Pump House, Road
and Green belt is developed, was taken over physically
by the Respondent No. 2/ DDA on 21.04.2007 and
9.12.1980 from the LAC/Land & Building Department,
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b.  That the Barat Ghar, the Pump House, Road and the Green
belt has been developed by the Respondent No. 2/ DDA
after approval of Facilities Plan of Kaveri Apartment by the
HUPW-COORDINATION (DDA) in its 284" Screening
Committee vide Item no.148 in the year 2009. True Copy
of Facilities Plan of Kaveri Apartment is enclosed herewith

i1s Annexure R2.

c.  That as per said Facilities Plan of Kaveri Apartment:

A) total area measuring 3430 sqm was approved for
facilities of the Kaveri Apartments, whose
further approved area utilization is as under:

i) total area measuring 1100 sqm was approved
for C.S.C (Commercial Shop Centre) and is
currently existing as DDA market at site.

ii) total area measuring 1700 sqm was approved
for Community Hall and is currently existing as
Barat Ghar at  the site.

iii) total area measuring 630 sqm was approved
for Pump House & UGR and is currently existing
as Pump House.

B) total area measuring 3665 sqm was under the Green
cover.

C) total area measuring 9360 sqm was under the Road.

That it is specifically denied that physical possession of the
subjected land i.e., Khasra nos. 480/396/87 (3-12), 479/396/87
(3-12), 86 (9-12), 88 (9-17) and 67 (4-01) had not been taken, as
stated by concerned Land Acquisition Collection in its

counter affidavit filed before the Hon'ble High Court of Delhi




836

in civl writ petition 6390/2014. In this regard, copy of
possession proceedings dated 21.04.2007 of handing-
over/taking-over of Khasra nos. 480/396/87 (3-12), 479/396/87
(3-12), 86 (9-12), 88 (9-17) and 67 (4-01) is relied upon.

That the Hon'ble High Court of Delhi vide its Judgment dated
23.02.2015 in WP (C) 6390/2014 passed an order that the
petitioner is entitled to a declaration that the said acquisition
proceedings initiated under the 1894 Act in respect of the subject
lands are deemed to have lapsed. The DDA filed a SLP (C) No.
32635/2015 in Civil Appeal No. 4590/2016 against the Judgment
dated 23.02.2015 of the Hon'ble High Court of Delhi and the

same was dismissed vide order dated 28.04.2016.

That the Respondent No. 2/DDA then filed Review petition (©)
Diary. no. 27968/2021 in Civil Appeal No. 4590/2016 and the

same was dismissed vide order dated 31.03.2022.

. That after the Award was made by the Collector under Section
11of Land Acquisition Act 1894 in 1980. Compensation amount
of Rs 17,37,385/- and Rs 10,000,00/- was paid by the DDA to
Land & Building Department, GNCTD against the said Award
vide cheque numbers 908137 and 906691 respectively dated 09-
01- 1981. As per Judgement dated 06.03.2020 of Hon'ble
Supreme Court of India in Indore Development Authority V/s
Manoharlal & Ors., SLP (c) No. 9036-9038 of 2016:

The provisions of Section 24(2) providing for a
deemed lapse of proceedings are applicable in case
authorities have failed due to their inaction to take
possession and pay compensation for five years or more
before the Act of 2013 came into force, in a proceeding for

EAC
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land acquisition pending with concerned authority as on

® 1.1.2014.

a
—d
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Section 24 applies to a proceeding pending on the
date of enforcement of the Act of 2013, i.e., 1.1.2014. It does
not revive stale and time-barred claims and does not reopen
concluded proceedings nor allow landowners to question

the legality of mode of taking possession to reopen
proceedings or mode of deposit of compensation in the
treasury instead of court to invalidate acquisition.

7. Therefore, in view of the dictat of the Judgment dated 06.03.2020
of Hon'ble Supreme Court of India in Indore Development
Authority V/s Manoharlal & Ors. , SLP (c) No. 9036-9038 of
2016, there seems to be no lapse of acquisition proceedings
initiated under the 1894 Act.

8. That the videography of green-belt, site 01, 02 and 06 as
Wdicated in the the Status report cum affidavit on behalf of DDA

on 13.12.2023, was carried out and is enclosed herewith as

in00gdegle drive links (Annexure R3).

O

e Respondent/DDA craves leave of this Tribunal to file

additional affidavit in case the need so arises.

- ¢,“/3
(\E%A p}o‘em 0 L AN 2024 g2 T:BEP )
I New Dethi District

jﬂ\ «%M n 0

\ \@e‘\‘ TCATION: Verified at New Delhi on this. e g o RAY, G s 53

v Deth-11 UC B

| racior (LM)

2024 that the contents of the above affidavit are true

and correct to the best of my knowle‘g‘jge and belief and no part of
m&Eﬁ?W@ 1y 10

ated therefrom.
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* IN THE HIGH comrr o EI..HI AT NEW DELHP-' c‘% | "isa g
+ WE(C) 207202007 - | *@"@t‘””‘*u‘ﬂ—‘ll
= ,." g ' “t?_,u
SATYA NARAIN PRAKASHPUN] ... Petitioner - * @

. Through  Dr. AM. Singhvi, Sr.Advacate
. with Mr. Amitabh Chaturvedi
& Mr. Nikhil Srivastava,

Advocates
versus '
UOI & ORS. B : ~ ... Respondent
Through . Ms. Monika Garg, Advocate
Lol fertor v
.y Mr. Gaurav Sarin with Ms.
* Jhum Jhum Sarkar, Advocates
- for DDA
ge.r . M Sanjay Poddar, Advocate
CORAM: S

HON'BLE MR. JUSTICE wmmgrr SEN
HON'BLE MR. JUSTICE J:P. SINGH -

, "

% %%%%%7 |

In this petition it-hés,,,ﬁeen_ prayed that a'mandamus be
issued commanding ,the_E_{‘-é,.s_p:cé_ﬁdents to forthwdth.consider and
decide Representation inad-.'e“ by the Pelitioner for de-notification
of the subject ljand.&om.éé'gim;{ition proceedﬂig,é aﬂ:er giving the
Petitioner an opportuﬁity-df-‘béing 'hearci - It has fﬁrther been.
prayed that the Hespondenrs be I‘BStl'dmed from talqng over
possession . of the sub_]ect land t111 the Representatton of the |

Petitioner for de-nottﬁcatlon 15;-..,d;_sposed of. The Petitioner has

WP(C)2972.2007 | "~ Pagelof8

© VERIFIED L TRUE COPY




appended photographs djs.closi_.ng;_-v"v_i@-sc;llé idemol_ition" having
been carried out on 21.4. 200‘?Dr ‘Singhvi, learmed Senior
Counsel for the Petitioner has contended that a decade has
passad since the acquisition of the Iand during w}uch possession
had been enjoyed by the Petntmner A copy of the. Awardf‘
No.90/80-81, Village Masoodpur has a.lso been filed. It has been
contended - that several representat:ons for de-nohﬁcatton have
been made over the years - but have been dehberately kept
pending, last .of them is dated 9 42007 dispatch of thch is -
fortified by photocopies of the UPC as well as Postal Regmtrauon
Receipts. 7

In our view the niatters smndg-:i.—cbnt:luded by.-our' deci;ion in
WP(C) No.17538-42/2006 titledl ‘Dharamvir Singh -vs- Lt
Governor, Delhi decided on 2032007 -the following salient

" extracts of which be re:terated o

5.  As has alr-eady-been noféd‘a.bove the wril petition
bearing No, W.P. (C) 1357‘7-666 of 2006 had been
dismissed, Leamed counsel for the Respondents have
angued that thlS may have heen for the reason that the
Petitioner had ‘filed ‘an apphcauon under Section. 48 of '
the Act asking for de- nobﬁcat:on of the land in-question .
in those Petitions. Their contantmn 1s that as soon- as
such a prayer is made, 1t cannot but be: assumed that the
Petitioner do not have any submsung challenge to the

5 -
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acquisition proceedmgs under the Act in W.P. (C) No.
6384 of 2000 tltled Bwjpatb Aggarwal Dh&rmartb Trust
Society vs. 7?::9 Lt G‘ovemor decided or; 22.8.2006
another Division Bench of this Couxt had : noted that
during the pendency of that writ petition, “the Petitioner
opted to seek de- notnﬁcat:on of the land in queshon by
filing an apphcauon ln terms of S$.48 of the Act.
clearly . the petltmnar gave up its challenge to the
validity of.the. Not;ﬁcal:lon ‘under challenge.” * Since this
approach had not been contested before the Division
Bench as'is palpable from the absence of any analysxs of
all facets -of this’ mterestmg legal nodus, the conclusion
must be res tricted to. the facts of that case.

6. We have considered the appropriateness of passing

orders similar ‘to those- passed in Namak Chauad.
However, Mr, Gaurav Sarm and Mr. Arun Birbal, learned
counsel appeanng on* behalf of Respondents stoutly
opposed  such Orders being reiterated m these
proceedings and. we find:that this is for:good. reason In
the first place the Pennonem -have approached this
Court as late ason: 22, 11 2006 inirespect of an assault
to Notification dated 8. 10 2004 under Sechon 4 of the

Act. For two years, the Petitioners - were s:ttmg on the -

fence watchmg the fate of litigation 1muated Igy,persons
similarly placed to them Valuable and exl:remely scarce
tme of the Court has been taken up - in argument on
these petitions- thch ﬁthngfy have already been heard
and d.lSpOSed of i m stav]agﬁd Mission. 1tis obvious
to us'that the Petltmner:s had Intenbonally withheld thejr

WP(C)2972.2007 - Page 3.0f 8
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cha.lenge Bl the- 'udgmam ‘was delivered in those
matters on 7.11, 2006 'I'h1$ ground by itselfis a sufﬁcnent
reason to decling t;o exermse the extraordmary‘
Jurisdiction pussassed by us. by virtue of Article 226 of
the Constitutien, and we hold 50.

7. Even otherwise it h'c;as been pomted out by Mr.
Sarin, who also appeared in Nanak Chand *that
compared ‘to the: pubhc pumose ‘which is: mtended to. be
satisfied in the present proceedmgb there was: no
pressing or urgent need in: that case. ‘Hence in Nanak
Chand the ReSpondents had not objected: to the time.
bound disposal of Section 48 apphcat:tons Mr. Birbal had
Justifiably uuderscored ‘the: fact that the present
Petitioners have anproached the Cgurt after an
inordinate and unexplamed dela} of two years. Qur
attention has been drawn to the observatlons made by
another Dmsmn Bench in Raﬂeja Hospital & Psycha&vc
Research Inst:tute s+ Lt Govemar of Delhi, 121 (2005)
DLT 193 (DB). In that case the Bencb had observed that

the "repmsentahon made by a’landowner under Section
48 of the Act really cannot say anyﬂnng more or different

from what has already. been mdlcated .. This - being | the‘
position, we are of- the wew that the Act does not gwe
repetitive or unlimited - opportumtles to a landowner“ to
challenge the acqmsxhon pmcess -1 T these
observations we add that- recourse‘to Section 48 of the
Act leads to the passing. of an admlrustratwe arder which, -
in the absence of vwlatlon of pnnc:ples of natural Justice,
ought not to be _]udmally Dewewed Although there is




o

tendency (o “aszeat t.1*= gmunds of challenge. under
Sections 4 and 6 in the apphcabons filed under Sectmn
48. of the Act the consmerations would be altogether
different.. '

9.  The writ petition is: wholly without ment Granung
the mdulgence and protectmn given in Nanak Chand
would only cause further delay attnhutable tq the
pendency of _]ud.lClal proceedmgs It is our expenence

measure which vew oﬁ;en rasults in a second round of
lidgation. The consequence is delay in the
lmplement‘.atlon of public- prajects

Dr. Singhvi has drawn our attenuon to another pmsxon
Bench Judgment m Daya Naud (Sﬁn] _vs- Union of .Cadm 112
(2004) DLT 957(DB) wluch on close serutiny, in fact mlhtates
dgamst the Petitioner’s casa, smce 11: was not a’ second round of

E
litigation in the context of acmusmon proceedmgs

Mr. Poddar, learned . counsel for-the LAC, mforms us that

the decision in Rabeja Hospjtal and Psychiatric Reseamb
Institute -vs- Lt. Governor of DerJ 1.21(2005) DL’I‘ 193(DB] has
been -unsuccessfully assailed: before the Hon'ble: Supreme Court.
Pursuant to arguments heard today we consider 1t appropnate to

reproduce paragraphs 37 and 38 thereof -
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stage of the Secﬁéﬁri}:.js-A Inquiry and at the stage of

-challenging the Sectwn 6 declaration. Thjg being the

Position, we are of ‘the' view that the Act does not give

like a doubl&béna:l'i;j}gun - 0ng salvo 0 be fired

challenging the Nqﬁﬁ'qatioxis-under.Secﬁon'4.and 6 of

~ the Act (either ;s_i_u‘:‘;ultaneous_ly Or separately), and
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d.lscnnnnatory u'eatment ~against a landowner, then and
only then could a landowner seek enforcement of the
guidelines, which may even then be dechned if sufficient
-cause is shown. The— Tight of a landowner in respect of
the applicability of the gmdehnes is hrmted only to this
extent,

iy

o

Mr, Sarin, learned ‘chi;nsel for the DDA, hasfbbntended that
the present Petition is- infﬁictuous and is not mafntainahle The

factum of demolition of the construchon at the site has been

pleaded by the Petitioner. Dn a perusal of the Award it appears,

prima facie, that construct;qn.'has-t:aken, place subsequent to the

Award since there is no "-»-ﬁiention therein of any construction

- existing at the site. There 15 no reason for this. Court to doubt that

possession of the land has. been taken cn 24.1, 2007 1tself Even if

it conshtutes paper possessmn that would adequately comply
with the requmaments of the Land Acqumhon Act 1894 (for
short LA Act). Both Sechons 16 and 48 of the LA Act lay great

emphasis on this factor. The former Secuun states that after an

which shell thereupon vest a.bsolutely in the Govemment free.

from all encumbrances.-:’l-‘he- latter Section bestows on the

Government leave and ﬁheﬁj‘_(i-tt'o-mmdraw from the acquisition of
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any land of which nossess:qn has not been taken, In other words,

once possession has _beenél-f;\ssgmed by the Government under
Section 18, it loses the powef-?ﬁe proceed under Section 48 itself,
This places the present Patltloner on a much more tenuous
ground than' those in the precedents referred to before us.
Therefore, the Peuhon 1tself is not ma.mtainable (emphasis
added) :‘

In Lhesa premises, the argument of Dr,’ Smghvz to the effect

that the precedents rehed upon by Shri Poddar are- not relevant

smce r.ney deal with sxmanm pust disposal of the represent..mcn
under Section 48 IOI“ denohﬁc&hnn are without any merit and
need not engage our attent;_pn*any- further.

The Petition is diSDIiSSEdfMCh no orders as to costs.

APRIL 25, 2007
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IN THE HIGH COURT OF DELHI AT NEW DELHI

Writ Petition (C) No. of 2014

IN THE MATTER OF:

Sh. Satya Narain Prakash Punj
S/o Late Sh. Pt. Kanahya Lal Punj,
R/o: 10, Prithvi Raj Road,

New Delhi = 110011

Through His Attorney Holder

- Sh. Uday Punj,

S/o Sh. Satya Narain Prakash Punj
R/o 55, Sultanpur Farms, .
New Delhi = 110030 ‘ i vve Petifioner

\Versus
1. Union of India,

Through,
The Land Acquisition Collector,
Tis Hazari Courts, Delhi -110054

2. Delhi Development Authority,
Through its Vice-Chairman,
Vikas Sadan, B-Block, Near INA Market,
New Delhi = 110023

3. Delhi Administration,
Through its Secretary,
Land & Building Department,
Vikas Bhawan, I.P. Estate.

New Delhi -110002 s Respondents -

WRIT PETITION UNDER ARTICLE 226 OF THE
CONSTITUTION OF INDIA PRAYING FOR ISSUANCE OF A
WRIT OF CERTIORARI OR ANY OTHER WRIT OR DIRECTION
IN THE NATURE THEREOF QUASHING NOTIFICATION NO.
F.4(98)/64-L&H DATED 23-01-1965 UNDER SECTION 4 OF
THE LAND  ACQUISITION  ACT;  NOTIFICATION/ =
DECLARATION UNDER SEC. 6 OF THE LAND ACQUISITION
ACT BEARING NO. F.4 (98)/64-L&H(i) DATED 26-12-1968~
AND ALSO FURTHER QUASHING THE AWARD BEARING NO..
00/80-81 DATED 20-12-1980 IN RESPECT OF THE

PETITIONERS’ LAND BEARING KHASARA NO. 67, 86,
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479/396/87, 480/396/87 AND 88 ADMEASURING 30 BIGHAS 14

|

BISWAS, SITUATED WITI|-IIN THE REVENUE ESTATE OE
VILLAGE MASOODPUR, IN THE UNION TERRITORY OF DELHT
AND FOR A WRIT OF MANDAMUS OR ANY OTHER WRIT OR
DIRECTION DECLARING TlliE LAND OF THE PETITIONERS’
[LREE FROM ACQUISITION 'UNDER SECTION 24 OF THE (2)
OF THE RIGHT TO | FAIR COMPENSATION AND
., TRANSPARENCY IN LAND ACQUISITION REHABILITATION

AND RESETTLEMENT ACT, ZQ 13

The Hon'ble Chief Justice and!his

‘companionHon’ble Judges of the

Hon’ble High Court of Delh1 at New Delhi

The humble petition of the Petitioner

MOST RESPECTFULLY SHOWETH:-

1. The Petitioner is a cntlzen of India and the present
petition is being filed ‘for the enforcement of the
petitioners’ fundamental and legal rights under the
Constitution of India. Pcietitioner is filing the present
writ petition through hlS duly constituted Power of
Attorney Hoidelr Sh. Uday Punj. A copy of Power of

Attorney is enclosed herewith as Annex'ure-'P-i.

2.  That the petitioner is the absolute owner and/or.

bhumidar, of all the land comprised in Khasra Nos.

67, 86, 88, 479/396/87, 480/396/87 admeasuring 30

Bighas 14 Biswas situated in the Revenye Estate of

Village Masoodpur, New Delhi (hereinbefore and
i
hereinafter referred to as|"Land in Dispute”), details of

which are as under:

i
i



s

|
|
|
|
[
F
|

Name of owner KhasraiNo. IKhatoni Area |

No. Bigha = Biswa
Sh. Satya Narain 67 } 66 4 01
Prakash Punj 86 60 ! 9 12
479/396?87 54 3 12
480/396/87 54 3 12
88 [ 60 9 17
| ~ Total 30 14

That after the petitioner became the owner of Land in

dispute in or around 19

wall around the same an

"
metal gate at the point

Dispute from the ma

Masoodpur Village. The

62, he constructed a boundary

d also constructed a pillared
of entrance to the Land in
in  road passing through

petitioner also obtained an

electricity connection after obtaining due sanction

' l
from the Municipal Corporation Delhi,

huge and considerable

established a farm at Lan

After incurring

expenses, the petitioner

d in Dispute and developed it

on modern lines. The petitioner constructed a big hall

with a room constructed t

and was being all alo

subservient to agriculture

storage tank constructed

arrangements for irrigati

hereon which was to be used

g used for the purposes

. The petitioner also got a
thereon as there were no

On. The petitioner also got

constructed a well, fitteg with a 'centrifugal pump,

going deep into the earth

diameter of the well ina

through the solid rocks. The

bout 12 feet and the same




—
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had been covered with concrete flooring. Besides this,

he has planted an orchard and enclosed the land by a

E .
. 5 |
wire fencing etc. at rear.

That abovesaid land was notified for a&quisition under
section 4 of the Land| Acquisition Act, 1894 therein
referred to as “the |LA Act”) bearing Notification
No.F.4(98)/64-L&H dated 23-01-1965 published in the
Delhi Gazette, Part IV, |Delhi Administration on 28-01-

1965, for acquisition of|4,826 Bighas 4 Biswas of land,

which also included petitioner land. On the ground to
the effect that Land in iDIsputé is .likely to be required
for the planned development of Delhi. This is followed
by declaration under section 6 of the LA Act bearing

Notification/declaration |bearing No.F.4(98)/64-L&H(i)

dated 26-12-1968 published in the Delhi Gazette,
Part-1v, Delhi Administration on 16-01-1969. A copy
of Notification No.F.4(98)/64-L&H dated 23-01-1965

and  Notification/declaration No.F.4(98)/64-L&H(i)
|

dated 26-12-1968 are a{nnexed herewith and marked

as Annexure-pP-2 & P-S‘E respectively.
| |
That indisputably, no steps were taken by the

Respondents to take possession of Land in Dispute
even after the expiry off 12 years from the date of
notification. Accordingly, in terms of sub-section (1) of

Section 55 of the Delpi Development Act, 1957
: |

e e e e e ey
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(hereinafter referred to

0 i

as ‘the DD Act) on 28-02-

1979, the petitioner issued a notice to Respondent No.

1 and 2, by registere

though the prescribed p

d post, stating therein that

eriod -of 10 years has elapsed

from the operation of the Master Plan & Zonal

Development Plan and

Dispute had not been
I

section 4 notification Land in

acquired. Petitioner believed

that the land in question was never required for

acquisition by the respondents for any public purpose,

leave alone the public
aforesaid Notification

1894,

-purpose as specified in the

under Land Acquisition Act,‘

That since the respondents were acting in an illegal,

unreasonable, arbitrs

unconstitutional manne

and

ary, discriminatory -

I with respect to Land in

Dispute, the petitioner and his brother Mr. V. P. Punj

(since deceased), whose lands were also covered in

the said acquisition proceedings, chalilenged the said

acquisition proceedings

C
before this Hon'ble Court by

way of a Civil Writ Petition No.1802/1980, praying

therein, inter-alia, for quashing of the said acquisition

proceedings.

That the said petition w

a—iis clubbed alongwith a batch

of other Writ petitions f

il;ed before this Hon’ble Court

1
challenging the acquisition proceedings. The lead case
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in the said batch was that of Roshanara Begum Vs.

UOI & Ors bearing writ petition No.701/1981. The said
' E

writ petitions were dedided by this Hi,on’ble Court in

terms of the detailed orz‘der dated 14-12-1995 passed

in the case of Roshanara Begum Vs. UOI & Ors

reported as AIR 1996 Delhi 206, whereby this Hon’ble

Court declined to quash the acquisition proceedings.

Though, the writ petition filed by the petitioner was

l
not dealt with individual y, in writ petition bearing No.

D

1280/1980, this Hon’ble Court gave liberty to the
petltioner to make |a representation to the

Government Authorities for de-notification.

That while the said |writ petition was pending

adjudication, Mr. C.B. \!/erma, Acquisition Collector,
Delhi passed the Award |bearing No. 90/80-81 dated
29-12-1980 in respect of Land in Dispute. However,
despite passing of the said award way back in the
year 1980, till date, neither has any compensation
been paid to the petitioner, nor possession haé been

taken and the Land in Dispute has also not been

released by the authoritieizs. A copy of Award bearing

No. 90/80-81 dated 29-12-1980 is annexed herewith

and marked as Annexure P-4,

That petitioner in terms |of the order of this court

made a representation under Section 48 of the Land

6
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10.

Acquisition Act, 1894 |for de-notification of his land
from acquisition. That| almost 19 years have passed

from the cia_te of decjsion by the Hon’ble Supreme

Court;, however, till date, the acquisition process of

3

the Land in Dispute has not been completed. The

petitioner on the othgr hand has, vide his various
representation requestied the respondents, to de-
notify Land in Dispute ?c)n the grounds set out in the
said _Ietters. However, Ethe respondents have neither
considered the represenétations made by the petifioner
nor have they bothereid to respond to the same.
Since, the structure on|Land in Dispute has béen in

existence prior to the issuance of the Section 4 of the

. |
notification, neglect/ failure on the part of the-

respondents to consider |the representations made by
the petitioner for de-notification of Land in Dispute is
a breach/ \)Iolation of the statement made by the

counsel for the State hefore the an’ble Supreme

Court.

That Land Acquisition Act, 1894 ﬁas now been

|

repealed and substituted by the Fair Compensation

and Transparency in Land Acquisition, Rehabilitation

and Resettlement Act, 2013 which has come into
effect on 01-01-2014. By, virtue of Section 24 (2) of
the Right to Fair Compensation and Transparency in

Land Acquisition, Rehabilitation and Resettlement Act,
. | 3




Acquisition Act, 1894,-

N

2013, subject anuisitiOn shall be deemed to have
been lapsed where the|award under S«?éction 11 of the
Land Acquisition Act, 1894 is made mo-re than 5 years
prior to the commencement and no compensation has
been paid to the owners. Section 24 of the Act, 2013

reads as follows:

“24. (1) Notwithstanding anything contained in this Act, in any

case of land acquisition proceedings initiated under the Land

(a) Where no award undFr section 11 of the said Land
Acquisition Act has beerlf made, then, all provisions of this
Act relating to the detr'ermination of compensation shall

apply; or

(b) Where an award under| said section 11 has been made,
then such proceedings shall continue under the provisions
of the said Land Acquisition Act, as if th;e said Act has not
been repealed.

. : +
(2) Notwithstanding anything contained in sub-section (1),

in case of land acquisition proceedings initiated under the

~ Land Acquisition Act, 1894, \where an aword under the said

section 11 has been made |five years or more prior 0 the
commencement of this Act but the physical possession of the
land has not been taken or |the compensation has not been
paid the said proceedings shqll be deemed to have lapsed and
the appropriate '-Government, if it so chooses, shall initiate the

proéeedings of such land acquisition afresh in accordance with

the provisions of this Act.
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* dedla

' :

!
Provided that where an award has been made and

compensation in respect ofia majority of land holding. hds not
'been deposited in the accc?unt of the beneficiaries, then, a!l
beneficiaries specified in the notrﬁcatron for acquisition under
section 4 of the said Land Acqu:s;tlon Act, shall be entitled to

compensation in accordance; with the provisions of this Act.”

4

|
That the new Land Acquilsition Act has also taken note
of the inequity and Injultice prevailing under the old

land acquisition regime and that it specifically included
Section 24 in Chapter~I\‘[/ of the Act. Under Section
24(2) of the Act, in cases of acduisition procéedings
initiated under the Old Act, where the award ha_s been
made five year or more prior to ‘L‘he commencement of
the New Acquisition Act, all cases where the
possession of the land has not been taken or the

compensation not paid, the entire acquisition

proceedings stands lapsed.

That as has been held by= the Hon’bIeASupreme.Court
in a recent case in Civl Appeal No. 877/2014, Pune
Munfcipal Corporation & Anr. }/s. Harakchand Misirimal Solanki
& Ors. “Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Réseftlement Act, 2013” puts
in  place entirely new regime for compulsory
acquisition of land and provides for new scheme for

compensation, rehabilitation and resettlement to the

affected families whose land has been acquired or
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proposed to be acquired or affeFted by such

acquisition. Section 24(%) enacts that in relatioP} to the

L
land acquisition proceeﬂings initiated under 1894 Act,

| .
where an award has been made five years or more

prior to the commencement of the 2013 Act and either

of the two contingencies is satisfied, viz (i) physical
possession of the land has not béen taken or (ii) the
compensation has not |been paid, such acquisition
proceedings shall be deemed to have lapsed. Copy of
the judgment dated R4-01-2014 is enclosed as

Annexure-5.

The full Bench of the Hon’ble Supreme Court in the

above stated case while relying upon the retrospective
clause quashed the acquisition and ordered the return

of the land to the originf‘xl owners and thereby upheld

.the real intention of |the “legislature behind the

promulgation of the New Larnd Acquisition Act. The
Hon'ble Supreme Court further declared that in every
case of pending acquisition, where the award has
been made 5 years or prior to the coming into effect
of the New Land Acquisition Act and where the
possession has not been taken over or the
compensation has not been paid.or deposited in court
under Section 31 of the Land Acquisition Act, 1894,

the entire acquisition shall be deemed to have been

lapsed. The above judgment has been followed by this

[
|

\O
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14.

15,

Hon’ble Court in the recent judgments titled as Jagjeet
singh Singh & Ors. VS. Union of India & Ors. decided

on 27-05-2014 and Asl.rwal Vaderaa Vs. Union éf India

. & Ors. decided on 3@-07-2014. A copy of Judgments

dated 27-05-2014 and 3@-07-2014 are annexed

herewith and marked as Annexure-P-6 & P-7

respectively. '

The Hon’ble Supreme -Court has observed that the
New Land Acquisition |Act is a beneficial piece of
legislation and Section 24 of the New Act. is a

significant clause in the |aw.

Further, the Ministry |for the Rural Development,
Government of India, in order to ensure that the
benefits of the Section 24 of the New'Land Acquisition
Act, especially that of the Section 2é!l (2) of the New

Land Acquisition Act is available in all cases of stale

and pending acquisitioq proceedings had soﬁght to
issue advisory or admin}istrative orders. The Hon’ble
Minister, who has been tEhe harbinger of the New Land
Acquisition Act, had sought to define and“ clarify

“taking over of Physical{ Possession” as an exercise
|

where the land has been physically demarcated and
effective physical and abg,olute control has been taken

over. The Solicitor Gen!eral of India’s opinion was

sought on the operability of Section 24 of the New




| |4

Act. He submitted his opinion on 28-12-2013 with a

further clarification on Section 24 (2) therein on 15-
01-2014. The advisory|of the Hon’ble Minister was
arpproved by the Solicitor General of India in his

opinion dated 15-01-2014 sent to the Ministry of Rural

Development. The clar;*]ﬁcation on the aspect of
Physical Possessioﬁ was‘m line with legal deﬁ_nition of
the said term given'by the Hon’ble Courts in series of
case that the physical possession has to be real and
effective possession aer not just possession on
papers. ; |

16. The Hon’ble Supreme Court has further clarified its

stand in Bharat Kumer \fs. State of Haryana [CA No.

1971/2014 and Bimla pevi & Ors. VS. State of
Haryana & Ors.(CA No. %871/2014] as regards the
retrospective clause mentioned in Section 24 of the
New Land Acquisition A!ct. In the said cases the
Hon’ble Supreme Court while relying upon the
retrospective clause ciu;mhed’ the acquisition and

ordered the return of the| land to the original owners

and thereby upheld the reFaI intention of the legislature
|
behind the promulgation of the New Land Acquisition

Act.

17. Moreover, in a recent pregss note by the Government
| .
of India it has been reiterated that the decisions of the
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18

, 19;

20

Hon’ble Supreme CourF in Bimla D'evi Vs. State of
Haryana delivered on |14-03-2013 has upheld the

validity of the of the retrospective clause (Section 24

(2) of the New Land Acquisition Act) in its entirety vis-

a-vis compensation and physical possession.

|
That more than 34 year:i; have lépsed from the day of
the award dated 29-12-1980 made under Sec 11 of
the Land Acquisition |Act, 1894 but the‘ legal

possession has not been| taken and compensation has

also not been paid. Cons}equently proceedings initiated
under the Land Acquisit]ém Act, 1894 shall be deemed
to have lapsed, entitling the petitioner to reclaim
possession and é corr spbnding obligation .of the

Respondent to release the said land from acquisition.
|

That the authorities have|failed to take the possession
of the said land even in the long span of 34 years
after the award as it is abparent that the said pielce of
land is not required or is being planned for any

developmental purpose.

That the petitioner has not received any part of the
|
compensation towards thg acquisition of the said land.

The said land is no more‘required for the very public

|
purpose under the notifications referred above, and
i

the public purpose also seems to be frustrated due to

€5.

the inaction of the authorit
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The size of the land ‘isl very small and its release will
not materially affect thie public purpose, if any and the
same can be given effééct to without acc-{.uisition of the
said land. The said lar‘d is surrounded by the village
abadi area within the §tatutory limit. The said land is
surrounded by the m!arket- place and abadi and it
cannot be used for any public purpose except by first
acquiring énd demolishing the surrounding village

abadi and marketplace,' which is neither feasible nor

practicable for the Gove‘zrnment. Due to the location of
the said Iand, it can?not be used for any public
purpose. That because the unexplained and
unreasonable delay of| 34 years has rendered the

instant acquisition futilel and unreasonable.

A}

That till today the possession of the said land has not

been taken over. Almoslst 48 years have been passed
since the Section 4 notéﬂcationl-and nothing has been
done, clearly, there was| not specific purpose for which
said land had been notified and if there was any then,
said purpose has either |been frustrated / given up by

the Government or it was not important.

That merely because the Government has the power

to acquire land does not mean that it can acquire the

same, without any |purpose or reason. The

Government has s‘ough;t to acquire the said land

|
|
1
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without any reason or purpose an_d has kept it on hold
for 42 yeérs. It is unimaginable that a land is réquired
by the Government] for an alleged planned
developrﬁent which has|not takéh place in 48 years no
proposal for any development on the said land has
been considered. Therefore, there was and there is no
need for acquisition of the said land much less instant

one in the interest of general public.

24. That in the given circumstances, there is no other
alternative efficacious| remedy available to the

petitioner than to file the present writ petition.

25. That the petitioner has not filed any other writ petition

either before this Hon'bile Court or before the Hon'ble

|
Supreme Court of India.

|
PRlYERl

In view of the abovementioned facts and circumstances, it
is most respectfully prayed thrat this Hon'ble Court may be
‘pleased to:
A.  Issue a writ of Certiorari or any other writ, order or
direction in the nature thereby quashing the
Notification No.F.4(98)/64-L&H dated 23-01-1965
under section 4 of | the lan‘d acquisition act;
Notification/declaration ;under Section 6 of the Land

Acquisition Act bearing No.F.4(98)/64-L&H(i) dated

I
26-12-1968 and also further quashing the Award
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bearing No. 90/80-81 dated 29-12-1980 in respect of
the petitioners’ fand bearing khésara No.67, 86,
479/396/87, 480/396/§87 and 88 total measuring
bearing No. 30 bighas [14 biSwas, situated within the
revenue estate of village masoodpur in the Union'
TErritory of Delhi and ‘declaring that. the proceedings
under Land Acquisition |Act, 1894 shall be deemed to
have lapsed by operation of Section 24 (2) Of Tﬁe
Right to Fair Compensation And Transparency in Land
Acquisition, Rehabilitation And Resettlement Act

2013.;

B. Issue a writ of Mandamus or any other writ directing
the Respondents to release the petit-Ioner’s' Land
bearing khasara No.67,| 86, 479/396/87, 480/396/87
and 88 total measuring Eearing No. 30 bighas 14
biswas, situated within |the fevenue estate of village
masoodpur in the Unjon lTerritory of Delhi, from
acquisition; and

c)  Pass such other or further order(s) as may be déemed

fit and proper in facts and circumstartes of the

present case.

THROUGH ;

Elgin B
ANJU BHATTACHARYA & ELGIN MATT JOHN,
Counsel for Petitioner,
LEGAL CONCEPTS
B-6, Chlrag Enclave, New Delhi -110048.
| ‘Mo: 9650034014

NEW DELHI
DATED:17-09-2014
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IN THE HIGH COURT O:F DELHI AT NEW DELHI

C.M. No.__| /2014

Writ Petition (C) Ii{;o. of 2014
IN THE MATTER OF:
Sh. Satya Narain Prakash Punj‘j wssevvesss PELILIOTTEF
\/;ersus
Union of India & Ors. | P Respondent
| AFEIDAVIT

I, Uday Punj, S/o Sh. Satya Narain Prakash Punj, aged
about 52 Years, R/o 55, Sultanpur Farms, New Delhi-

110030 do hereby solemnly affirm and declare as under:
1. That I am petitioner in th'e above mentioned matter and
as such am well conversant with the facts of the case

V\O TA/‘?}, and competent to depose the bresent afﬁdavit.

| fThat the accompanying |app|ication under section 151
' |

Y GPC for exemption frorrr filing certified and dim'copies

of annexure has been drafted by the counsel under my
instructions, read over t!o me and understood by me

and the contents of the|same are true and//correct to

my knowledge.

5en°e
VERIFICATION |58 SEP oM
Vierified at New Delhi. on this the ___ day of

September, 2014 that the contents of the above affidavit
are true to my knowledge and information recfived and
.nothing material has been copcealed there from.

CERTIFIED TD?)‘\T THEPDEP’ONENT
A Yk 2 g
SRR UE ek, Nen Pl

Identified by Shri!S}nt....;?{] ..... :tﬂfqe—f?;"“"”\
0

Has solemnly affirmed béfora—me at °
Delhi ONuvineennenns as Sl. m
That the contents.of the affidavi ich

have been read & #vplained  to
him are true &-correct 1n f.: knawledge

15 SEP 23




